
HIGH COURT FOR THE STATE OF TELANGANA
AT HYDERABAD

(SPeciai original Jurisdiction)

THURSDAY, THE TWENTY SIXTH DAY OF SEPTEMBER
'''-' .--TWb 

THOUSAND AND TWENTY FOUR

[ 34181

.,.PETITIONER

THE HONOURABLE THE CHIEF JUSTICE ALOK ARADHE
AND

THE HONOURABLE SRI .TiJSNCE J SREENIVAS RAO

PRESENT

WRIT PETITION NO: 26807 OF m24

AND

Between:

counseling

N"*, .Xlill?,Eilffi 9lt3B5fi 
"'lftxisaA,l ",fs,[i 

3:1,3'H3Eli'Bl"Y' Ji"

1 . The State of I elangana, rept ' by lts Principal Secretarv Medical Health and

Familv welfare o.prttiiJi['sJJt"iliiii.e'loilg' Saifa'bad' Hvderabad'

2 M/s K'aloii NaraYana RHijH;;;[v;i ieatin s-cienc"s' Rept ' bv its

Registrai, Warangal, Telangana ...RESPONDENTS

Petition under Aciicle 226 of the Constitution of lndia praying that in the

circumstances stated in the affidavit filed therewith' the High Court may be

pleased to issue a Writ' more particularly one in the nature of Mandamus'

declaring the action of the Respondent No 2 herein in not considering the

petitioners request for web registration for admission into MBBS/BDS Courses of

Management Quota in for the academic year 2024-2025' as highly illegal'

arbitrary, unconstitutional, in consequence direct the Respondent Nc 2 to consid€r

petitioner s request for web registration for admission into MBBS/BDS Courses of

Management Quota in for the academ ic year 2O24-2025 in the next phase of

Counsel for the Petitioner: SRI MIR MUKARRAM ALI 
-.

counsel for the Respono""i Ht'r' s'iir i'dinnvnu xUMAR GouD' GP FoR
'"'""' -'-iliDtCnl uenlrx & FAMILY wELFARE

counsel for the Respondent No'2: sni t[avr roR.s.Rl A'PRABHAKA'R RAo'

SC FOR KNRUHS

The Court made the following: ORDER



THE HOI J]BLE THE CHIEF JUSTICEAIoKARAJ)HI]
AND

THE TtON'BLE SRI JUSTICE J.SREENIVAg.RA])
Wri Peti o.2 7ofon

ORDE 
' 
ger be tJ, t ,b/e 

ttte Cbief Jtttttz Alok Anzthe)

Mr. Mi Nlukarram Ali learned couflriel fol the

petltloner.

Mr P.Slrravan l{umar Goud, learned Govr:rnrnent

Pleadel frtr I-lealtl-r, N.Ieclical and Famil,; \X.elfare

Departmcnr aI pcars for respondent No.1.

Mr. (1. ltavi, learnecl counsel re Dre sen tinq

Mr. A. Prabl.rrkar Rao, learncd Standing Counsel for

Italoji Nara1,2 1x Rao Universirv of Health S,:ielrces

(hereinafter rcibr.r:cd ro as 'rhe University,) a[)perrrs for

respondent No.2

2. Vfith ttre ,t()nsent of the parties, the mattr3t.is heard

finally.

l
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3. In this writ petirion, the petitioner inter alia

pra,ved for the following relief:

"lior the facts set out and reasons mentioned in

the accompanying affidavit' it is therefore

prayed that this Court may be pleased to issue a

has

$7rit, morc particularly one in the narure

Mandamus, declaring the acrion of

of

the

Respondent No.2 herein in not consideting the

pcduoncr's rcquest lor web registration For

admission into MBBS/BDS courses of

Managcment Quota for the academic year

2024 2025 as highly illegal' arbivary'

uncoostitutional, in coflsequence direct the

respondcnt No.2 to consider petitioner's

request for web registrat.i'on for admission into

MBBS/BDS courses of Management Quota for

the academic vea,t 2024-2025 in the next phase

of counscling and pass such other order or

orders as this Court may deem fit and proper in

the circumstances of the case'"

4. Learned counsel for the petirioner submitted that

inadvertently d$ ledtioner could not reglster for
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admission rnto MBBS/BDS course undcr nranlgcment

quota for rhe academic vear 2024_2025.,fhrrettre. the

Unir.ersin' r.s not permitung rhe pcdtir.,ns - lo seek

adrnission under Management euota. Fl e further

submittcd that the petirioner be granted liberry ro submit a

representatl:)n to the Un.iversity and the f-inrvelsiqr be

directed to ,lecide the said representation ir:L ,a Lme bound

manner

5. Learnr d Standing Counsel for thr Un versity

submitted tL ar the last date of rcgistrario n u,:ts 2,3.0g.2024

and thereaftt:r, merit lisr has been prepared, .,r,hich shall be

published at the time of indicating the ri.eb options.

However, ir is fairly submirred bv him that in care rhe

peritioner sulrrnits a represcntalion, the same lrhall ltr: dealt

with by rhe L niversiry in accordance with lau,.
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6. In view of the aforesaid submission and in the

peculiar facts of the case, the Writ Petidon is disposed of

with liberty to the petidoner to submit a representauon

before the Univcrsiw with regard to her grievance'

Needless to state that in case such a rePresentaflon ls

made, the Universiry shall decide the same within a period

of rwo (2) dalrs thercafter. It is made clear that this Court

has not expressed any opinion on the merits of the matter'

Miscellaneous applications, if any pending' shall

stand closed. The re shall be no order as to costs'

//TRUE COPY.//

SD/- CH.MADHAVI DEVI
ASSISTANT REGISTRAR

SECTION OFFICER
To

PSK

1. The Princioal Secretarv Medical Health and Family Welfare Department,
Secretariai Building, Seifabad, Hyderabad, State of TelanganS..

2. The Registrar, M/s-Kaloji Narayaira Rao University of Health Sciences,
Warangal, Telangana.

3. One ce to sRl MlR MUKARRAM ALl, Advocale IoPUC]
+. One CC to SRI A.PRABHAKAR RAO, SC FOR KNRUHS IOPUCI
5. Two CCs to GP FOR IUEDICAL HEALTH & FAMILY WELFARE' High Court

for the State of Telangana, at Hyderabad. [OUT!
6. Two CD Cofles

I



CC TODAY
HIGH COUIRT

DATED:2610912024

ORDER

WP.No.26807 of 2024
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DISPOSING OF THE WRIT PETITION
WITHOUT COSTS.
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